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Respondent  by: Smt. Leena Lal, Sr. D.R. 

 
Date of Hearing:    11.12.2024 
Date of Pronouncement:    31.12.2024 

   
O R D E R 

Per: Inturi Rama Rao, AM 

This appeal filed by the assessee is directed against the order of 

the National Faceless Appeal Centre, Delhi [CIT(A)] dated 

07.05.2024 for Assessment Year (AY) 2013-14.     

2.   At the outset the learned counsel for the assessee, informed at 

the bar that the assessee intends to withdraw the present appeal. The 

learned Sr. DR did not raise any serious objection to the learned 

A.R.’s request. 
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3. In the result, the appeal filed by the assessee is dismissed as 

withdrawn. 

Order pronounced in the open court on 31th December, 2024 

 Sd/- 
 (INTURI RAMA RAO) 

ACCOUNTANT MEMBER 
 
Cochin, Dated: 31th December, 2024 

n.p.   
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